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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No.128 of 2024 (SZ)

R.Ismail,

S/0.Abdul Rahim,

No0.98, Shanmugarayan Street,

First Floor, Seven Wells,

Broadway, Chennai-600 001.

Email Id:r.ismail0908@gmail.com,

Cell N0.9841457725. ... Applicant

-Versus-

1. The District Collector,
Kancheepuram District,
Kancheepuram,
Email.Id: collr-cpt@nic.in
Cell N0.044-27238433, 044-27238477,
044-27238478.

2. The Tahsildar,
Uthiramerur Taluk,
Kancheepuram District,
Email.ld:tahuth.tnkpm@nic.in,
Cell No.044-27272230.

3. The Chairman,
Tamil Nadu Pollution Control Board,
No.76, Mount Road,
Guindy, Chennai-600 032
Email Id:thocmms@tnpcb.gov.in,
Cell No.044-22353134-139.

4. Mr.Ravindranath,
R.R.Chamber Survey, -
No.470/1, Kavithandalam,
Uthiramerur Taluk,

Not know

5. Also at
No.14/10, L Block,
26, Street, Anna Nagar,
Chennai-600 040

Not know ’ I o s ... Respondents
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ADDITIONAL REPORT FILED BY THE DISTRICT COLLECTOR

I, Tmt.Kalaiselvi Mohan, [.A.S., Hindu, aged about 46, residing
at Collector’s Bungalow, Kancheepuram do hereby solemnly affirm
and sinc'erely state as follows:-

2) I am the District Collector, Kancheepuram herein and as
such I am well acquainted with the facts and circumstances of the

case from the records available with office.

3) It is respectfully submitted that the application has filed
with the following prayer:

“ that this Hon 'ble Tribunal may be pleased to direct the 1st
respondent to take appropriate action against t;1e 4th respondent who
is running Brickiln Unit comprised in Survey No.470/1 of No.100
Orakattupettai Village, Uthiramerur Taluk, Kancheepuram District to
shift his brick kiln unit to some other place other than residential
ares, water bodies, fruit orchard, paved road, agricultural cultivating
land‘by considering the petitioner's representation dated 06.02.2024
within a time frame that may be fixed by this Hon'ble Tribunal. and
pass such further or other orders as this Hon 'ble Tribunal may deem
fit and proper in the circumstances of the éase and thus render

Jjustice”.

ISTRICT CoLLECTO
KANCHEEPURAM :

Gedtogy Mnd Mining
Kancheepuram. -
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4)

It is respectfully submitted that the Ministry of

Environment, Forest and Climate Change in its Notification, G.S.R

143

standards,

(E),

dated 22.02.2022 prescribed the following Emission

Minimum stack height required, Siting criteria and

Guidelines for the Brick kilns

“74

Brick
Kilns

Particulate matter in stack emission
Brick Kilns

250 mg/Nm3

Minimum stack height (Vertical Shaft
Brick Kilns)

- Kilﬁ capacity less than 30,000 bricks
per day

- Kiln capacity equal or more than

14 m (at least
7.5m from:

loading platform)

16 m (at least

30,000 bricks per day 8.5m from
loading platform)

Minimum stack height (Other than

Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks

per day 24 m

- Kiln capacity equal or more~ than

30,000 bricks per day 27 m
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Notes:
a. All new brick kilns shall be allowed only with zig-zag technology
or vertical shaft or use of Piped Natural Gas as fuel in brick making
and shall comply to these standards as stipulated in this

notification.

b. The existing brick kilns which are 'ﬁot following zig-zag
technology or vertical shaft or use Piped Natural Gas as fuel in
brick making shall be converted to zig-zag technology or vertical
shaft or use Piped Natural Gas as fuel in brick making within a
period of (a) one year in case of kilns located within ten kilometre
radius of non-attainment cities as defined by Central Pollution
Control Board (b) two years for other areas. Further, in cases
where Central Pollution Control Board/S?ate Pollution Control
Boards/Pollution Control Committees has separately laid down

timelines for conversion, such orders shall prevail.

c. All brick kilns shall use only approved fuel such as Piped Natural
Gas, coal, fire wood and/or agricultural reszdues Use of pet coke,

tyres, plastic, hazardous waste shall not be allowed in brick kilns.

d. Brick kilns shall construct permanent facility (port hole and
platform) as per the norms or design laid down by the Central

Pollution Control Board for monitoring of emissions.

e. Particulate Matter (PM) results shall be normalized at 4% CO: as

below:

PM (normalized) - (PM (measured)x 4%)/ (% of CO:

o e

1zation in case CO, measured
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> 4%. Stack height (in metre) shall also be calculated by
formula H=14Q (where Q is SO, emissibn rate in kg/lr), and
the maximum of two shall apply.
f Brick kilns should be established at a minimum distance of 0.8
kilometre from habitation and fruit orchards. State Pollution
Control Boards/Pollution Control Committees may make siting
criteria stringent considering proximity to habitation, population

density, water bodies, sensitive receptors, etc.

g. Brick kilns should be established at a minimum distance of one
kilometre from an existing brick kiln to avoid clustering of kilns in

an areda.

h. Brick kilns shall follow process emission/fugitive dust emission
control guidelines as prescribed by concerned State Pollution

Control Boards/Pollution Control Committees.

i. The ash generated in the brick kilns shall be fully utilized in-house

in brick making.

J. All necessary approvals from the concerned authorities including
mining department of the concerned State or Union Territory shall

be obtained for extracting the soil to be used for brick making in the
brick kiln.

k. The brick kiln owners shall ensure that the road utilized for

transporting raw materials or bricks are paved roads.

. Vehicles shall be covered during transportation of raw

material/bricks".
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5) It is respectfully submitted that bésed on the above
notification, the TNPC Board in its Circular memo. No.
T1/TNPCB/F.029331/Brick kilns/2018, dt. 14.02.2023 has also
clarified that, the S1.No. f & g of the above guidelines regarding the
distance criteria is applicable only to the proposed new brick Kilns,
i.e, Brick kilns established after 22.02.2022 and not to the existing
brick kilns.

6) Based on the order dated: 08.08.2025 passed by the Hon’ble
National Green Tribunal, Southern Zone, Chennai, the chamber unit
in S.F.No. 470/1,2A,2C of Kavithandalam Village and the farmhouse
site situated in S.F.No. 20/20,21 of Orakétfupettai village were
inspected by Assistant Geologist, Deputy Tahsildar (Geology and
Mining, Kancheepuram) with Village Administrative Officer,
Orakattupettai and Village Assistant, Orakattupettai on 25.10.2025

and during inspection the following observations made:

a. Ministry of Environment, Forest and Climate Change in its
Notification, G.S.R 143 (E), dated 22.02.2022 prescribed
siting criteria as “Brick kilns should be established at a
minimum distance of 0.8 kilometre from habitation and fruit
orchards’and based on the notification, the TNPC Board in
its  Circular  memo. No. TI/TNPCB/F.029331/Brick
kilns/2018, dt. 14.02.2023 has also clarified that the distance
criteria is applicable only to the proposed new brick Kilns, i.e,
Brick kilns establishedvc)zﬁ_‘er 22:02.2022 and not to the existing
brick kilns. Fky Sl
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b. In this regard, in the present case, the Brick Kiln is located at
about 50 meters from the subject ‘Farmhouse situated in
S.F.No.20/20,21 of Orakattupettai village. However, upon
verification, it is observed that the subject farmhouse is not a
residential habitation, but a standalone structure only.

c. Further verified during the site inspection that the nearest
residential habitations are located 300 meters away from the
brick kiln chamber wunit. As the unit established and
commenced its activity prior to the above MoEF & CC
notification, it is considered as existing unit and hence the

distance criteria of 0.8 KM from habitation is not applicable.

7) It is respectfully submitted that aforesaid chamber unit of
Tvl.Raviram Brick kiln in S.F.No.470/1,2 of Kavithandalam village
had obtained Registration Certificate from the District Collector for a
period of one year from 22.06.2011. Further, it is submitted that the
subject farmhouse in S.F.No0.20/20,21 of Orakattupettai village was
constructed by the Applicant herein, Thiru. R.Ismail S/o Abdul

Rahim during the year 2022.

8) It is respectfully submitted that, as per the report of the
Village Administrative Officer, Orakattupettai, the subject from
house was constructed without obtaining approval from the village
Union Panchayét or the Directorate of Town and Country Planning

(DTCP) and has further reported that no one is residing there

| DISTRICT COLLECTOR
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//

o ’sTg;ngd hlS name in my presence.

permanently and that the owners are visiting the farmhouse once in

a while either weekly or monthly.

9) Itis resﬁectfully further submitted tﬁét penalty was levied
by the District Collector for the operation of 4th respondent’s Brick
Kiln without registration certificate even thou_éh they have applied
for registration during the year 2023 and 2024 with requisite fees.
Hence, brick kiln certificate No.TN/KPM/171/Q3/2024/Chamber
Kiln-01 dated 27.06.2024 has also been issued to the 4th respondent
by the Deputy Director of Geology and Mining, Kancheepuram
subject to the condition that should obey the final orders to be
passed by the Hon’ble National Green Tribunal South Zone, Chennai

in 0.A.No.128/2024.

In view of the above, it is therefore hulinbly prayed thatv this
Hon’ble National Green Tribunal South Zone, Cherinai may be
pleased to record the above mentioned facts and dispose of the
application or pass such further order as this Hon’ble National
Green Tribunal South Zone, Chennai may deem fit and proper in the

fact and circumstance of this case and thus render justice.

Solemnly affirmed at Kancheepuram DISTRIET COLLECTOR

. h ' KANL.HEEPURAM
On this®day of November 2025 and ORE ME.

t Director
ogy’and Mining
epuram,
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VERIFICATION

I, Tmt.Kalaiselvi Mohan, I.A.S., working as District Collector,
Kancheepuram District do hereby verify that the contents of above

report are true to the best of my knowledge through records.

Verified at Kancheepuram on this 20t day of November 2025.
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION NO. 3110
TO BE ANSWERED ON 20.03.2023

Financial Support to Brick Kilns

3110. SHRIKURUVA GORANTLA MADHAV:
SHRIMATI CHINTA ANURADHA:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
state:

(a) whether it is true that the Government has prescribed new stringent norms for brick
kilns;

(b) if so, the details thereof along with the steps taken by the Government to ensure
compliance of the new rules;

(c) whether the Government is providing any incentive or financial support to such brick
kilns for their sustenance and compliance with the new rules which include upgradation
of technology, change in fuel, etc.;

(d) whether the Government has any estimate of the number of brick kilns and their
workers might be affected by these new regulations; and

(e) if so, the details thereof and if not, the reasons therefor?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE
(SHRI ASHWINI KUMAR CHOUBEY)

(a) to (e) The Ministry of Environment, Forest and Climate Change (MoEFCC) has notified
the revised emission standards for brick kilns vide GSR No. 143 (E) dated 22.02.2022,the
copy of the notification is at Annexure-I. The notification specifies several measures to brick
kiln units including the revised emission norm for particulate matter to 250 mg/Nm3, use of
zig-zag technology, ban of use of polluting fuels such as, petcoke, tyres, plastic and
hazardous waste, compliance to the guidelines of fugitive dust emission control, mandatory
paving of roads, etc.The Notification was communicated to all State Pollution Control Boards
/Pollution Control Committees by Central Pollution Control Board for implementation.
Ministry does not provide incentive or financial support to brick kiln units for sustenance or
compliance of new rules. As per estimation, there are around 1,40,000 registered/
unregistered brick kilns in the Country. Government of India has not carried out any study
regarding impact of new regulations on workers.

sk sk sk s sk ok
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
'NOTIFICATION
New Delhx the 22nd February, 2022

GS.R. 143(E). —In exercise of the powers “conferred by sections 6 and 25 of the Ermronment
ction) Act, 1986 (29 of 1986), the Central Government hereby makes the followmg rules further to

amend the Environment (Protection) Rules, 1986, namely _—

1. Short Title and commencement. -

(1) These rules may be called the Environment (Protection) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at Sl. No. 74, the
following entry shall be substituted, namely: -

"74

[Brick | Particulate matter in stack emission ' 250 mg/Nm’

Kilns | Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 14 m (at least 7.5m
S . from loading platform)

- Kiln capacity equal or more than 30,000 bricks per day 16 m (at least 8.5m
- : from loading platform).

Minimum stack height (Other than Vertical Shaft Brick Kilns) ,
- Kiln capacity less than 30,000 bricks per day 724 m
- Kiln capacity equal or more than 30,000 bricks per day 27m

Notes :

All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped
Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this.
notification. ‘

The existing brick kilns which are not following zig-zag technology or vertical shaft or use Piped
Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of (a) one year in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central Pollution Control Board’
-(b) two years for other areas. Further, in cases where Central Pollution Control Board/State
Pollution Control Boards/Pollution' Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or

agrieultural residues. Use of pet ¢oke, tyres, plastlc hazardous waste shail not be allowed in brick
kilns.

Brick kilns shall construct permanent facility (port hole and platform) as pér the norms or"design
laid down by the Central Pollution Control Board for monitoring of emissions.

Particulate Matter (PM) results shall be normalized at 4% CO, as below:

PM (normalized) = (PM (measured)x 4%)/ (% of CO, measured in stack), no normahzatlon in case
CO, measured > 4%. Stack height (in metre) shall also be calculated by formula H=14Q"* (where
Q is SO, emission rate in kg/hr), and the maximum of two shall apply.
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THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC. 3G)] -

10.

orchards, State Pollution Control Boards/Pollution Control Committees may make siting criteria
stringent considering proximity to habitation, population density, water bodies, sensitive receptors,
etc. -

Brick kilns should be established at a minimum distance of one kilometre from an existing brick
kiln to avoid clustering of kilns in an area. :

Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescnbed by
" concerned State Pollution Control Boards/Pollution Control Committees. o

“The ash generated in the brick kilns shall be fully'utilized in-house in brick making. -

All necessary approvals from the concerned authorities including mining department of the

.concerned State or Union Territory shall be obtained for extracting the soil to be used for brick-

| . making in the brick kiln.

11.

12,

Note :

The brick kiln owners shall ensure that the road ut1hzed for transportmg raw matenals or bricks are.

paved roads.

Vehiclés shall be covered during transportatlon of raw materlalfbrlcks”

NARESH PAL GANGAWAR, Addl. Secy.
The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-

section (i) vide number 8.0. 844(E), dated the 19th November, 1986 and lastly amended vide

number G.S.R. 724(E), dated the 04™ October, 2021.
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